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OA 564/91 

N\iK & IWH 

(17) 	fir CPtlorion(Agent) 1: 
Mr TR.Rajan 

Respondents have not riled reply thoqh • he 
application was admitted on 30.5.91, and thyahve been 
given sufficient opportunities for this iürpose. The 
iarned counsel for the responde 	èeks 3 we ekst time 
to file reply which is g ntec. Rejoinder should be filed 

within 1 week thereafter. L±st before the Bench on 5.3.92 

on which date the case will be heard finally irrespective 

of w h et h-er r ep ly is f i led or not. 	 -j - 	I 
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None for applLcant 
r1r MC Chrjan 	 F. 

ide have passed to-day an Order in .Oi 22/91 

I listing 8 of the 36 cases at Sl.No.i to 36 in to—dayst 
tcaust4ist for f'ial hoarth on 30.3,92. The other cases 
rnentiand in the Caust list are not ripe for erin *  

is not nOCeoary to h5D them together until' the 
pleadings are completo. The Registry 'Ls directed to 

list, those cases separately as and when pleadings are 
completed. 

RospOadents.are directed to Me reply uithin 3 
1weeks With copy to the 49plicant who may ?ile rooinder, 

any, tiithin 1 week Ghereafter. List before Re'gistcar 

cf 	an 20,4.92. 

IWH kij& it 	2-0(1, 	 10 3 92 
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None for the applicants. 

Respondents represented through counsel. On behal 

of 	Respondent's, counsel seeks one more opport- 

nity to file reply. As ast chance, time till 

1.5.92 is given to the respondents to file reply,' 

if any,, with a copy tO' the applicants who may file: 

rejoinder, within 10 days 'thereafter. For complo. 

tion of pleadings call on 2.6.92. 	, 

20.4.9.2. 

RC 

Nonefor the applicants. . 

Rspondents represented through Counsel. 

Respondents are 'filed their reply on' 30.4.92 and 

the applicant has filed the. rejoinder on 19.5.92. 

The.pleadings ae therefore complete., Hence list th e  

case for
, 
 final hearing befor the Bench on 26.6.92. 

2.6.92 
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